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- CENTRAL ADMINISTRATIVE TRIBUNAL |

CALCUTTA BENCH g

Ne. MA 20 ef 96
~ 0A 60 of %6

Present ¢ Hon'mle Mp.Justice S.N.Malliek, Vize-Chairman

Hon'sle Mr,S.Daseupta, Administrative Memeer

RABINDRA NATH DAS & ORS. i
Vs
UNION OF INDIA & ORS.,

" Fer the asplicants ¢ Mr,S.N.Mitra, counsel

Mr.P.K.Ghosh, esunsel

Fer the respondents : Mr.P.K.Arera, esunse)

Heard on ¢ 12,5.,98 : Order on : 12,5,28
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We have heard the ld, counsel fer moth the:parties. On their

- eensent the matter is taken up for Final dispesal today a£ the admi-

ssion stase itself,

2, ' The applicants have stated that thay have unrke# as Hot Uega-
ther Staff prior te 1987 metueen 1380 and 1981, They havefuerked for
more than 120 days and have alse acquired temporary statﬁS. Subsequent-
ly they were again engaged_in 1987 en the Basis ef a lattér issued

by ene Sri Amhast%f, Rsstt. Persennel Offiecar, Maldah, Lafer the
respondents considered the said letter te have been issued Py an un-
authorised person and cancalled the same by snh erder datei 12,7.98,

The applicants are sesking quashine of the said erder dated 12,7,88,

3. The application is gccompanied by a Miseellaneous Applieaticn
seexk ing condonation of delay in filing the Original Applieation, After

cmnsidofing the susmissions ef moth the parties the delay is eondoned,

4, The respondesnts have filed a reply in yhich it is stated
that the applicants have not usrked prior to 1987, The epdlicants have

hewever, annexed certain documents te shew that they have werked
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retyesn 1980 and 1981, The ld, eounsel for the applicants;braugnt te

sur notice that a larse number of similar 6ases have been |disposed ef

By a Bench of this Trisunal by an order dated 20,9,97. A copy of
the sgid order in OA 468 ef 93 and a sunch ef similar other 0As yas
shown to us by the 1d, counsel far the applicant, Ue Finthhat the

spplicants in the aroresaid OAs are similarly czreumstanced as the
R fis

applicants before us, UaAFind that the respondents haoz.contestad

the fget that the applicants have eerked prior to 1987, There was a
4 A
direction on the respendents te suwjest suech asplicants to s&?ﬁ¥%ﬁ§ﬁ
[’e
on the basis of availahlerdoeuments and te take furthsr aection on

the masis of the scr@%ﬁﬁé} We do not see any reason as to yhy the

- applicants should not e extended the similar benefits,

5. In viey of the foresoing, ye dispose of the application,
uith a direction to the respordents to set@éi:swgfthé applieants in
the present OA in lina% the sinilar ethers and at the time of sueh
sereening the respondcnts sheuld §ssue registered notice to each of
spplicants in the respective address given in the patitianigivhng
them one month's prior notice te appear @m)the date fixed uith all
papers availawle to them in support ef the eontention that%they have
worked even prior te 1987. If 'after susch seraening the respondents
come to conclusion that any of the applicants have moeus certificates
they are free to take any astion asainst such applicant inqaccmrdancs
with lau. Houyever, the names of those anplicants uhoss clains are
feund to e genuine are te e brousht @n the Life Casual Lahour 1
reglster{EHN;zfzjz;gckﬁ; Het Weather Staff for next summer: 'season

in the same magnner as is Being done in the ease of the apgl1cants in
the bunch of OAs led wy OA 468 ef 93, The application stands disposed

of in the awove terms. No order as to scosts,
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